
CENTRAL Ar».1INISTRArI VE TRIBUNAL 

ALL&~ BENG-f : ALLAHfaBAD - 
Contempt Petition No.82 of 2003 

in 

Original Ppplication No. 618 of 2002 

f·;t±day, thd.S the 30th day of May, 2003. 

Hon' bl e Maj. Gen. K.K. Sri vast av a, A.M. 
Hon' bl e Mr. A..K. Bhatnagar, J_. i~ 

Ranj ee t , 
Son of Ran Aadhar, 
R/ o Vill a9 e- Pars enda, 
Post Of f Lc e- Dapsau ra, 
District - Fatehpur. 

(Hy Advocate : Shri R.K.Pandey) 

Versus -- 
Raj eev Bharg_ava Pdditional Divisional Railway Manager, 
Central Railway (now Northern Central Railway Jhansi). 

• • • . Res pon en te , 

(By Advocate : Shri I<:•~· Singh) 

• • 

This contempt petition. has been filed under Section 

17 of A.. T.Act, 1985, for Wilful diS-obedience of the order 

ef this r.ribunal dated 9.9.2002 pas.:,ed in OA No.618/2002. 

2. Shri K.P.Singh, appea~ed on behalf of the respondents 

have suhni tted that pursuant to the direct ion of this Tribun, 

the pending represent atior{ appeal bf -the applicant has been 

decided by order dated 21.11.2002. 

Contd ••• 2. 



.. 
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The applicant• s counsel sutmitted that he has not received 

a copy of the ord€r of the respondent- dated 21.11.2002. 

The learnect'counsel for the respondent ass~red that a copy 

of the order dated 21.11,2002 shall be delivered to the 

counsel for the applicant within two weeks. 'Ihe learned 

counsel for the zesponden t. has also stated that after 

dismissal the exact where_....abouts of the applicant are not 

available whd ch could be the reason for non receipt of the 
order of the respondent by the applicant.1 

3. In vi~v of above, no case of contempt iS made out. 

The corrt anpt petition is dismiss ed. The appl ic0nt is 
'\,..__ \...1... ~ 

given liberty to cane on original side, in c as e he ~ 0 

not satisfied with the order of the resp~; 21'. ll.'2002 
Member-A 

~ 
Member-J 


